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Preamble

Short title,
extent and
commence-
ment.

Insertion in
section 15.

ASSAM ACT NO. VIOF 2005

further;to amendment the ;Assam Munlclpal Act, 1956.

Whereas it is expedxent further to amend the Assam
Municipal Act, 1956, hcwina,fter referred to as the
principal Act, in the mann after appeanng ;

It is hereby enacted in ey":Fﬁ%ty fifth Year of the
Republic of Indla as follows TR

1. (1) This Act may. be called the Assam Mumcrpal
(Amendment) Act, 2004.

(2) It shall have the like extent as the principal Act

~(3) It shall be. deemed to have come.into force-on and
from the 20th October, 2003.. .

2. In the principal ‘Act, in seétion 15; in’ 'sub-section (1),

after clause (IX), the following clauseishall be inserted,

namely :-

“(X) fails to furnish a declaratxon in the form of an
Affidavit in the format, as appended in the Fourth
Schedule, at the time of filling nomination paper
containing the following information which shall be

made public by the regpective returning officers by
displaying a copy of the Afﬁdavrt on. the Notice Board

of his office :

(a) Whether the candidate had been convmted/

acquitted/ discharged of any criminal offence in the

. past and if convicted, whether he was punished with

imprisonment or fine.

(b) prior to six month of ﬁlhng of nomination whether
the candidate is accused in any pending case of any
offence punishable with imprisonment for a term of
two years or more, and in which charge is framed or
congnizance has been taken by the Court. If so, the
details thereof,

Assam U
Act XVof ¥ zw\z-
19




Fr ~ (c)theassets (1mmovable movable pank balance ete. )

ofa candidate and of lms/her‘ spouse and;: that of
dependants, o s

i Ad) liabilities;if any, pamcularly whether there are any

_overdues:of. any: publl
_..Government: duies:}

:‘.f"_l:i

nancral lnsmutlo‘ svor

(e) the educational qu

Act, Jfter the existing * “The thlrd o

Insertion 2 3 n fhe prmmpal ;
new. ‘gehedule” the” following Fourth Schedule shall be e

Schedule. mserted namely -

alif a‘tr‘,‘on‘s"of"'yc';:"ar"1’d\icl’a"‘te"’i;f ,‘

‘ “FOURTH SCHEDUL r
h. nommanon paper before

Afﬁdavrt to be. furmshed by candrdate along Wit
the Retummg Ofﬁcer for elecnon as mmlssroner of a Munlclpal Board

years, resident of ‘

candidate at the above election, do her

under -

(Smke qut; hichever not appltcable)

(1) 1havein't  past, beenfonvxcted of cnmmal o ffe ce. m
and the detalls are. aS\under e T i et e e

‘ (1) Case No.

(if) Section of the Act and description'of the offence for wluch

(iit) Date(s) of conwcuon

(iv) Court(s) by which convicted, T
(V) Punishment imposed (indicate period of 1mprrsonment .
quantum of fine imposed).

(vi) Details of appeals/revrsxon, etc. filed agamst above conv1ct10n (s)

(2) That 1 have in the past been discharges/ acquitted in the followmg; \ases

(i) Section of the Act description of

TR

(ii) Case No. ;
(iii) Name of the Court by whichwacquitted/di‘SCharged, i

e

the following case s) -

the offence with whlch charges e
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(iv) Date of acquittal/discharge, .

(v) Details of appeal(s) /appli
above acquittal/discharge.

(3) That I have, in the peried ending six months prior to
présent nomination, been 4ceused. of the' following off;
imprisonment with two years or more, and in which.a ¢
congnizance taken by the Court as indicated herquqder :

(Note :- Thistexclude‘s the cases mentioned in

(i) Section of ,tﬁe Act and ,dc:’scrip"h
congnizance taken.

(1) and (2) above)

DINARY. FEB; 28, . 2%
cation (s) for revision/review, if any, fi

the date of filling the |
ences punishable with |
harge has been framed or -

tiqn of the offéncg,\}s/;ithv which éhérges/ 4

“ote..- 1. Dependent here: mea ”
W9t 1 thi, income of the cand
5 2 Valuc of bonds/ Share§/I
o in Stock Exchange n
books in the cases of 1

4 e
[l

led agé}:ﬂst e

B. Details of Immovable Assets :

(Note :- Properties in J of
joint ownership]

D
Sl Description Self  Spouse(s) N
(i) The Court which has framed the charge/taken congnizance, T )
(iii) Case No. S o im‘
‘ » , _ ‘ icultu:
(1v) Date of order of the Court framing charge/taking cognizance: - , i l:frﬁﬁg(s)
Do : Lo e . . e . . sro 010
(v) Details of appeal (s) /application (s) for Tevision, etc., if any, filed against f Survey number(s) af)
above order framing charge/taking cognizance. - SR Extent (Total measureme
(4) That I give herein below the details of, the assets (Innno‘vabl.e,_Mqvable, Bank: | cyrrent market V?lueliﬁral Lond
balance, etc.) of myself, my spouse and dependents. ) ‘ : 19 (ii) None- Agricu
A. Details of moveable assests :- 1 .Location(s) umber(®)
7 Assets in joint niame indicating the extent of Joint ownership will also have r -SEII‘Z egt/ ?’?‘gtal measurement)
to be given :- % B - Extent (Totalt lue
) ; e e ent market va ' .
S Description  Self Spouse(s) Dependent-1 ““Dependent? Dependent-3 s : (igﬂguﬂding (Cornmer‘?1211 and :
No. -Name(s) Name ; -~ Name : _~Name: . . ; ial
. . 3 . S - resldentla s
O ® @ 0 e o | ion® e
(i) Cash, - Surveydoo B rement)
(i) Deposit in Banks, _ -Extent S:;;l{;?vamg, )
Financial Institutions and ~Current 1 </ Apartments, €tc.
Non-Banking Financial (iv) Houses ) P ' ’
Companies, -Locauojl éior number (8)
(iii) Bonds Debentures and ) S“?"ey‘ tal measurement) .
shares'in companies, S -Extent (To
(iv) Other Financial

Instruments,‘,NSS, Posta]l
Savings, LIC Policies, etc.,
(v) Motor Vehicles
(Details of make ete).
(vi) Jewellery (give details
of weight and value).
(vii) Other assets such as
values of claim/
In terests.

M lue.
- ent market value. |
(C;lgﬁler (Such asinterest i property)
. L

5. 1 give hereinbelow the de:ilxlje 3
" institutions and Govete i |
(Note :- Please give separate g |
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Sl. . Description . .- Name and gddreyss;o‘f Bank/Financial < - Amount Outstapi%‘mg
No. ‘ Institution (5) Department (s) -~ ason -

! 2 3 2

(a) (i) Loans from Bank .1
(ii)Loans .  from . ‘Financialz oo s
Institations. '
(iii) Government dues (Other than
income tax and wealth tax)
(No.Due Certificateto beenclosed -
in case holding or having held any
public office). : o
(b)(i) Income tax including "
surchage (Also .indicate the R AT . .
assessment year upto which e Bgpern Col ’ | }
income tax return filed. Give also ‘ ‘ ~ o i
permanent Account Number : -
(i) Wealth Tax (Also indicate the . - W o g, 1T
assessment year upto whichwealth ST o Ay
tax return filed. SR o i
(iii) Sale tax only in case of
Proprietory business). ,

(iv) Property Tax.. » .
6. My Educational Qualifications are as follows
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‘%l‘.(?’ g

(Give details of school and university education) .. o0 e e
(Name of School/College/University and the year in which the i

leted should also be given).

course was comp Ty .
 DEPONENT, . =

4

VERIFICATION : , ’_

I, the deponent above-named, do hereby verify and declareitﬁgt the (ﬁéntéxits(ﬂ o
of this declaration are true/correct to the best of my knowledge and belief, no part
of its false and nothing materials has been cancelled there-from. R e

Verified abi e verreeniesmeriens iviesesraerisnnaes (RIS THE . ooreseresseserenen,

......................................................................................

Li{j»:;"'(}".'f;f‘ DEPONENT, i ju: R

ol Verified beforeme o
BOC..comvmmminsstss ‘(Signaturc'\Qf,«Ver-ifying‘:Aﬁthbri’ty with seal)

Commissioner & Secy. to the Govt. of Assam,
Legislative Department, Dispur.

T Printed & Published by the Dy. Director (P&S), Directorate of Ptg. & Sty.,

Assam, Guwahati-21, (Ex-Gazette) No. 135-500-600-28—2-2005.

GUWAHAT
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of section 26
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of section 33
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. of section 42
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2.

AN
ACT

further to amend the Assam Municipal Act,1956.

Whereas it is expedient further to amend the Assam Municipal Act,
1956, hereinafter referred to as the principal Act, in the manner

hereinafter appearing; ]
It is hereby enacted in the Sixty-second Year of the Republic

of India as follows :-

(1) This Act may be called the Assam Municipal (Amendment)
Act,2011.

(2) It shall have the like extent as the principal Act.

(3) 1t shall come into force at once.

_ In the principal Act, in section 11, in sub-section (3), in clause(d),

in the first and second proviso, for the words “not less than
_ one-third”, the words, “fifty percent” shall be substituted.

In the principal Act, in section 26, sub-section (5) shall be deleted.

In the principal Act, in section 33, in sub-section (1), for the figure
“30”, the figure “50” shall be substituted.

In the principal Act, for ‘'section 42, the following shall be

substituted, namcly - _ ,

“42. Remuneration of the Chairman, Vice-Chairman and Elected
Commissioners.- :

(1) The Chairman, Vice-Chairman, and elected Commissioners of a
Municipal Board or a Town Committee shall receive such
remunerations as may be determined by the Board at a meeting,
depending on the resources of the respective Municipal Board and
the Town Committee out of the Municipal Fund constituted under
section 58 of this Act subject to the provisions of sub-section (3):

Provided that the remuneration so determined by the
Board shall not exceed rupees ten thousand in case of Chairman,
rupees seven thousand in case of Vice-Chairman and rupees five
thousand in case of elected Commissioners of a Municipal Board
or a Town Committee and the remuneration so determined shall
not be paid to the Chairman, Vice-Chairman and the elected
Commissioners without the prior approval of the Government.

(2) The Chairman and the Vice-Chairman of the Municipal Board
or the Town Committee shall not be entitled for any other kind of
pecuniary benefit out of the Municipal Fund, except the Travelling
Allowance and the Daily Allowance subject to the provisions of
sub-section (3) for the purpose of visiting the sub-divisional and
District Head Quarters and the State Capital for official duties at
the scale as may be fixed for a Senior Grade officer of the State
Government from time to time :

*

Assam Act
XVof
1957
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Substitution
of section 43-A

Amendment
of section 50

Substitution
of section 53

_ Provided that except the Chairman and Vice-Chairman no
other elected Commissioner of a Municipal Board or ,Jown
Committee shall be entitled to receive the facilities of Travelling
Allowance and Daily Allowance.

(3) Notwithstanding anything contained in sub-sections (1) and
(2),any amount of money sanctioned by the State Government as
grants-in-aid which is credited to the Municipal Fund under section
58 and any other sum sanctioned by the Central Government for
implementation of any scheme, shall not be spent for the purpose
of giving remuneration. Travelling Allowance to the Chairman,
Vice-Chairman or other elected Commissioners, as the case may
be.”

In the prmmpal Act, for section 43-A, the following shall be:
substituted, namely :-

- “43-A. Annual Budget .- A Municipal Board or a Town Committee

shall pass their Annual Budget estimates as per the format as may

- be prescribed, for the next financial year, before the last day of

February of the preceding financial year, in the Board at a meeting
and submit the same to the Director for his approval, which shail
be approved by the Director before the 31% day of March of the
preceding financial year. If any Municipal Board or Town
Commiittee . fails to submit the Annual Budget estimates duly
passed by the Board in a meeting, to the Director within 31% day of
March of the preceding financial year, shall have no claim for
getting any grants-in-aid from the State Government during the
next financial year. Before the end of the month of April every
year, the Director shall submit to the Government a list of
defaulting Municipal Boards and Town Comimittees who have not -
submitted the Annual Budget estimate within the time as stipulated
in this section.”

In the principal Act, in section 50,-

(i) in sub-section (1), in between the word “establishment” and
punctuation mark “:”, the words “subject to the staffing pattern as
may be determined by the Government from time to time” shall be
inserted ;

(i1) in sub-section (1), in the first proviso, the words “if the monthly
salary of the office does not carry more than fifty rupees or a salary
raising by periodical increments to more than fifty rupees” shall be

deleted ;

2 (111) in sub-section (1), in the second prov1so in between the words

“officer” and “whose”, the words “or employees” shall be inserted.

In the principal Act, for section 53, the following shall be
substituted, namely :-

“53. Appointment of Executive Officer.- (1) The State Government
shall appoint an Executive Officer for each and every Municipal
Board and Town Commitiee and shall bear the expenditure in
respect of pay and allowances of such Executive Officers. In the
Municipalities having a population of -one Lakh or more, an
Officer of the level of Additional Deputy Commissioner shall be
posted as Executive Officer and in all other cases, an Officer not
below the rank of a Revenue Circle Officer shall be posted as an
Executive Officer. The Government may put one. Executive
Officer in the charge of more than one Municipal Board or a Town
Committee, if contiguously situated in the same District or Sub-
Division, provided that the distance of the two should not be more
than twenty kilometers.

1279
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(2) The Executive Officer shall function under the overall control .
of the Board and under the direct supervision of the Chairman. He ™
! shall be further subject to the directions issued to him ‘by the;
Director or the State Government.. All financial matters;
particularly those relating to the implementation of schemes by the
Municipality funded by the Government of India or the State

Government, shall invariably be routed through him after due
scrutiny and he shall remain responsible for any act of omission or
commission. So far as the functions under the provisions of the Act
are concerned, the Executive Officer shall render all assistance to

the Chairman and the Board.”

Insertion of 9.  In the principal Act, after section 53, the following new section
section S3A - 53A shall be inserted, namely :-
' «53A. Transfer of function, fund and functionaries as provided
. under the Twelfth Schedule of the Constitution.- ' :
(1) The State Govérnment in appropriate Department(s) shall make
arrangement for transfer of function, fund and functionaries to the
Municipalities as provided under the Twelfth Schedule of the
Constitution. The arrangement mentioned above shall be of the
following nature:-

(i) The subjects of Urban Planning including Town Planning,
regulation of land use and construction of buildings, slum
improvement and up gradation, shall stand transferred to the
respective Municipalities. The Master Plan prepared for an area
and implementation of those within the notified area of a
Municipality shall only be transferred to the concerned
Municipality by the Urban Development Department. The
services of an Official of the Directorate of Town & Country
Planning, Assam shall be placed partially at the disposal of the
concerned Municipality or a contiguous group of Municipalities
. for this purpose. Taking up and implementation of the schemes for
slum improvement and up gradation shall wholly be a subject of
the Municipalities. The Board at a meeting of every Municipality
shall take decision regarding any matter including incurring
expenditure relating to the subjects mentioned in this clause. The
concerned officials mentioned in this clause shall implement the
decision taken by the Board at a meeting, subject to the
conformity of any law, rule or executive instruction issued by the
- Government in this regard from time to time.

(i) The subject of roads and bridges shall stand transferred to the
respective Municipalities. The services of an official of the
appropriate level alongwith the required establishment under such
official of the Roads Wings of the Public Works Department,
Assam, shall be placed by the Public Works Department partially
at the disposal of the concerned Municipality or a contiguous
group of Municipalities for this purpose. Taking up of the
schemes within the notified area of a Municipality relating to the
subject, in consultation with the officials mentioned above and
the implementation of the same under the technical supervision of
the said officials, shall be decided by the Board at a meeting of
every Municipality. Such a decision may include the expenditure
that may be incurred for implementation of any scheme; so taken
up, with due consultation and under the technical supervision of
the officials of the Department mentioned above in this clause.
The concerned officials mentioned in this clause shall implement
the decision taken by the Board at a meeting, subject to the

* conformity of any law, rule or any established procedure followed
by the Department in this regard.
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(iii) The subject of Urban Forestry, protection of the environment
( : and pr‘qmotion of ecological aspects, shall stand transferred to the
' respective Municipalities. The services of an official of the
appropriate level alongwith the required establishment under such
official of the Forest Department, Assam, shall be placed by the
Fore§t. Department partially at the disposal of the concerned
Municipality or a contiguous group of Municipalities for this
purpose. Taking up of the schemes within the notified area of a
Municipality relating to this subject in consultation with the
officials mentioned above and the implementation of the same
under the technical supervision of the said officials, shall be
decided by the Board at a meeting of every Municipality. Such a
.demsmn may include the expenditure that may be incurred for
implementation of any scheme, so taken up, with due consultation
and under the technical supervision of the officials of the
Department mentioned in this clause. The concerned officials
mentioned in this clause shall implement the decision taken by the
Board at a meeting, subject to the conformity of any law, rule or
executive instruction issued by the Government in this regard.
(iv) The subject of Safeguarding the interests of weaker sections
of society, including the handicapped and mentally retarded, shall
stand transferred to the respective Municipalities. The services of
an official of the appropriate level alongwith the required
establishment under such official of the Social Welfare
Department, Assam, shall be placed by the Social Welfare
Department partially at the disposal of the concerned
Municipality or a contiguous group of Municipalities for this
purpose. Taking up of the schemes with in the notified area of a
Municipality relating to this subject, in consultation with the
officials mentioned in this clause and the implementation of the
same under the supervision of the said officials, shall be decided
by the Board at a meeting of every Municipality. Such a decision
may include the expenditure that may be incurred for
implementation of any scheme, so taken up, with due
consultation and under the supervision of the officials of the
Department mentioned in this clause. The concerned officials
mentioned in this clause shall implement the decision taken by
the Board at a meeting, subject to the conformity of any law, rule
or executive instruction issued by the Government in this regard.
(v) The subject of Vital Statistics including registration of Births
and Deaths, shall stand transferred to the respective
Municipalities subject to the relevant provisions of law
governing the matter. The services of an official of the
appropriate level alongwith the required establishment under such
official of the Health & Family Welfare Department, Assam,
shall be placed by the Health & Family Welfare Department
partially at the disposal of the concemed Municipality or a
contiguous group of Municipalities for this purpose.
Implementation of this matter within the notified area of a
Municipality, in consultation with the officials mentioned in this
clause shall be decided by the Board at a meeting of every
Municipality. Such a decision may include the expenditure that
may be incurred for implementation of this subject in the notified
area of a Municipality, with due consultation and under the
technical supervision of the officials of the Department
mentioned in this clause. The concerned officials mentioned in Act No.18
this clause shall implement the decision taken by the Board at a of 19 69‘
meeting, subject to conformity to the provisions contained in this
regard in the Registration of Births and Deaths Act,1969 and the
rules framed there under.

i
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(vi) The subjects of Planning for economic and social ?
development, Urban poverty alleviation, Water Supply for
domestic, industrial and commercial purposes, Public Health, ?
Sanitation, Conservancy, Solid Waste Management, provision of
Urban amenities and facilities such as parks, gardens, play
grounds, promotion of cultural, educational and aesthetic aspects,
burials and burial grounds, crematoriums, cremation grounds,
electric cremation grounds, electric crematoriums, cattle pounds,
prevention of cruelty to animals, public amenities including street

. lighting, parking lots, bus stops and public conveniences,

" regulation of slaughter houses and tanneries, shall be the inherent
subjects to be implemented by a Municipality and for which the
schemes may be formulated from time to time by the Board at a
meeting of every Municipality and implemented out of their own
fund or submitted to the Government for implementation by them
under any centrally sponsored or central sector scheme or out of
State Plan or Non-Plan fund, with the technical assistance,
guidance and’supervision of the officials serving under the Urban
Development Department of the State and the officials serving
under the tespective Municipalities. For Urban poverty
alleviation, mentioned in this clause, an Urban poverty cell shall
be opened in every Municipality for giving effect to the
guidelines issued by the Government in this regard from time to

time. :

(2) There shall be a Committee consisting of the following to
monitor the matter of early and smooth transfer of fund, function
and functionaries to the Municipalities, as mentioned in sub-

section(1):-
@) Minister'in charge, - Chairman.’
Urban Development Department
Dispur.
(ii) Senior most Secretary _‘ - Vice-Chairman
of the Urban Development '
Department, Government of
Assam.
(iii).  Chief Engineer, Public - Member
Works Department (Roads)
@iv) Chief Conservator of - Member
 Forests (Social Forestry)
W) Director of Health Services, - Member
Assam
(vi) Director, Town & Country - Member
Planning. :
(vii)  Director, Social Welfare, - Member
Assam
(viii) Managing Director, Assam - Member
- State Housing Board.
(ix) Managing Director, Assam - Member
Urban Water Supply and Sewerage
Board.
(%) Director of Municipal ' - Member Secretary

Administration, Assam.
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(3) The Committee shall meet from time to time to monitor the
¢ o progress o_f .the transfer of fund, function and functionarie§ to the
Municipalities and to suggest any steps as may be necessary on the

pa.rt of the respective Department for effective implementation of
this section.

Amtandment of ~ 10. In the principal Act, in section 61, in the first paragraph, for the
section 61 words appearing after the words “Municipal fund”, the following
' shall be substituted, namely :- '

“or from any account opened separately for a scheme under the
specific instruction of the Government, shall be signed by the
Chairman and the Executive Officer”. .

Amendment of "11. In the principal Act, in section 64, in sub-section (2), in the first

section 64 paragraph, in between the words “Vice Chairman” and the
: punctuation mark “,”, the words “and the Executive Officer” shall
be inserted. ‘ o
. Insertion of ~12.  In the principéﬂ Act, after section 67, the following new chapter
. new chapter IVA consisting of sections 67A to 67H, shall be inserted :- '
IVA o : : o

. ~ “Chapter IVA
. , Municipal Audit

67A. Maintenance of Accounts. — The Chief Municipal Officer
shall prepare and maintain accounts of receipts and expenditure of
the Municipality for a year in such Form and in such manner, as
may be prescribed. '

Explanation:- For the purposes of this Chapter, “the Chief
Municipal Officer” shall mean the Executive Officer posted in a
Municipality and in case of vacancy in the said post, the
Chairman of a Municipal Board or Town Committee, as the case
may be. The year shall mean the Financial Year.

67B. Financial Statement. — (1) The Chief Municipal Officer

shall, within four months of the close of a year, cause to be
prepared a financial statement containing an income and
expenditure account and & receipt and payment account for the
preceding year in respect of the accounts of the Municipality.

(2) The Form of the financial statement and the manner in which
the financial statement shall be prepared, shall be such as may be
prescribed. :

67C. Balance Sheet. — (1) The Chief Municipal Officer shall
within four months from the date of closing of a year, cause to be
prepared a Balance Sheet of the assets and the liabilities of
Municipality for the preceding year. '

(2) The form of the Balance Sheet and the manner in which the
Balance Sheet shall be prepared shall be such as may be
prescribed. :

67D. Submission of Financial Statement and Balance Sheet to the
Auditor.— The Financial Statement prepared under Section 67B
and the Balance Sheet of the assets and labilities prepared under
Section 67C shall be placed by the Chief Municipal Officer
before the Board of the Municipality, which after examination of
the same, shall adopt and remit the same to the Auditor.

Explanation :- For the purpose of this Chapter “the Auditor” shall
mean the Director of Audit (Local Fund), Assam or any officer
authorised by him in this behalf.
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67E. Power of the Auditor. — (1) The Municipal Accounts as
contained in the financial statement including the accounts of :
specific funds, if any, and the balance sheet shall be examined §
and audited by the Auditor. :

(2) The Comptroller & Auditor General of India (C & AG) shall
provide Technical Guidance and Supervision (TGS) over the
proper maintenance of accounts and audit of the Municipalities.

Explanation:- The TGS over Municipalities by the C & AG of
India shall include - Providing of guidance regarding
maintenance of accounts, auditing standards, certification,
guidelines, training for capacity building, comments on accounts
‘and test audit of munmicipalities selected as a representative
sample. : ‘ '

(3) The C&AG shall prepared an Annual Technical Inspection
Report based.on the TGS and the test check of the accounts of
the Municipalities to be placed before the Board of the respective
Municipality. '

(4) The C&AG may exercise at his discretion, the right to report
to the State Legislature the results of such test audit.

(5) The Chief Municipal Officer shall submit such further
accounts to the Auditor and the C&AG as may be required.

(6) The Auditor may -

(i) require by a notice, in writing, the production before him, or
before any officer subordinate to him, of any document which he
considers necessary for the proper conduct of the audit;

(ii) require by a notice, in writing, any person accountable for, or
having the custody or control of any document, cash or article,
to appear in person before him or before any officer subordinate
to him;

(iii) require any person so appearing before him, or before any
officer subordinate to him, to make or sign a declaration with
respect to such document, cash or article or to answer any
question or prepare and submit any statement and cause physical
verification of any stock of articles in course of examination of
accounts.

(7) The Auditor or the officer subordinate to him, may report as
regards any item of accounts which appears to him to be
contrary to the provisions of this Act, to the Board of the
Municipality. '

~ (8) The Board of the Municipality at a meeting shall consider
the report of the Auditor alongwith test audit report of the
C&AG as early as possible and shall, if necessary, take prompt
action thereon, and shall also, if necessary, surcharge the
amount of any illegal payment on the person making or
authorising it, and charge against any person responsible
therefore, the amount of any deficiency or loss incurred due to
the negligence or misconduct of such person or any amount
which ought to have been, but is not, brought in to ‘account by
such person, and shall in every such case, certify the amount
due from such person : '
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e ~ Provided that any person aggrieved by an order of
_ payment of certified sums may appeal to the State Government
L] . whose decision on such appeal shall be final. .

(9) Any person who willfully neglects, or refuses to comply
with requisition made by the Auditor or the officer subordinate

- to him or refuses to comply with any order or direction given by
the Board under sub-section (8), shall-be liable for any legal
action against him as may be considered necessary and
appropriate by the Board of the Municipality.

67F. Audit Report. — (1) As soon as possible after the
. completion of audit of the accounts of the Municipality, but not
later than the thirtieth day of September, every year, the Auditor
- shall prepared a report of the accounts audited and examined
and shall send such report alongwith Test Audit Report of the
C&AG to the Chief Municipal Officer.

(2) The auditor shall include in such report.-

(a) every payment which appears to the Auditor to be contrary
+ ’ to laW -

(b) the account of any deficiency or loss, which appears to have
~ been caused by the gross negligence or misconduct of any
person ;

(c) the account of any sum received which ought to have been,
but has not been brought into account by any person ; and

(d) any other material impropriety or irregularity in the
account.

67G. Placing of Audit Report :~ (1) The Chief Municipal
Officer shall place the audited financial statement, the balance
sheet and the report of the Auditor and his comments together
with test audit report of the C&AG thereon, before the Board of

the Municipality.

(2) The Chief Municipal Ofﬁcer shall remedy any defect that
has been pointed out by the Auditor in his report.

67H. Submission of Audited Accounts. — (1) The Chief
Municipal officer shall, after adoption of the financial
statement, balance sheet and the report of the Auditor
alongwith test audit report of the C&AG, by the Board of the
Municipality at a meeting, forward the same to the State
Government together with the report of the action taken thereon
by the Municipality and shall also send copies of the same to
the Auditor and C&AG.

(2) If there is any deference of opinion between the Auditor
and the Municipality or if the Municipality does not remedy the
defects or the irregularities mentioned in the Audit report
‘within a reasonable period, the Auditor shall refer the matter to
the State Government, whose decision thereon shall be final

and binding”.
Substitution of 13. In the principal Act, for section 79, the following shall be
section 79 substituted , namely :- '

“79. Determination of Annual Value of holding.- The Annual
Value of holding shall be determined in accordance with the
procedure described below in section 79A, 79B, 79C, 79D and
79E respectively. In the said sections, unless there is any thing
repugnant to the subject or context, the following terms shall
bear the meaning respectively assigned to them against each:-
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Insertion of new

sections 79A,79B ‘

79C,79D and 79E

(i) “Annual rental value” means the rent that a holding is

capable of fetching over a period of one year ;

(if) “publish” means, to publish in one vernacular and in one

English daily news paper predominantly in circulation in the

notified area of the Municipality ;

(ifi) “Commercial holding” means ‘and include any holding or
part of a holding which is used as shop, market, for display and
sale of goods either whole sale or retail, office, storage and
service facilities incidental to the sale of goods and located in
the same holding shall be included under this group ;

(iv) “Industrial holding” means and include any holding or part
of the holding or structure in which products or materials of all
kinds and properties are fabricated, assembled or processed like
assembly plants, laboratories, power plants, smoke house,
refineries, gas plants, mills, dairies, factories etc.”

In the principal Act, after section 79, the following new
sections shall be inserted, namely :- ‘

“79A. Classification of holding.- (1) The holding within a
Municipality shall be classified by the respective Board at a
meeting of the concerned Municipality on the basis of the
situation of the holding, use of the holding and the type of
construction.

(2) Regarding situation of the holding, the following matters
shall be considered:—

(i) Holding on the Principal Me_tin Road ;

(ii) Holding on the Main Road ;

(iii) Holding other than clauses (i) and (ii) above.

(3) Regarding Use of the Holding, the following matters shall
be considered -

(i) Purely residential ;

(ii) Purely Commercial and Industrial, whether self owned or

otherwise ;
(iii) Partly residential and partly commercial or industrial ;
(iv) All Holdings other than clauses (i) to (iii) above.

(4) Regarding type of construction, the following matters shall
be considered :—
(i) Pucca building with RCC roof ;

(ii) Pucca building with Asbestos or Galvanized Corrugated
Iron sheet as roofing material ;

(iii) All other buildings not covered under clauses (i) and (ii)
above.

(5) Subject to the approval of the following committee, a
Municipality may from time to time publish the list of
Principal Main Roads and the Main Roads and if necessary
modify the lists as may be decided by the committee. The
committee shall consist of the following for each
Municipality:-

(i) The Deputy Commissioner, as Chairman, in case of the
Municipality is located within the area of a Sadar Sub-Division
in a District, in other cases, the Sub-Divisional Officer (Civil)
of the area, as Chairman ; ’
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A - (ii) The Executive Engineer or an Assistant Executive
- ' Engineer of the Roads wing of the Public Works Department,
_ Assam, within whose jurisdiction, the Municipality is loca}ted,
LY as Member ;

(i) The Executive Engineer or an Assistant Executive
Engineer of the Buildings wing of the Public Works
Department, Assam, within whose jurisdiction, the
Municipality is located, as Member

(iv) The Chairman of the concerned Municipality, as Member;

(v) The officer of the Directorate of Town & Country
~ Planning, functioning in the District / Sub-Division and within
in whose jurisdiction the Municipality is located, as Member ;

(vi) The Revenue Circle Officer(s) of the Area constituting the
notified area of a Municipality, as Member ;

~ (vii)The Vice- Chairman of the concerned Municipality, as
Member- Secretary.

The same Committee will also function for the purpose of -
‘ section 171-of the Act, subject to the bye laws framed in this
. regard. :
79B. Methods of calculation of Carpet Area for commutation
c of Annual Rental Value of a Holding.- For the purpose of
calculation of Annual Rental Value of a Holding,
measurement of Carpet Area shall be calculated as under :-

(1) Rooms- Full measurement of Internal Dimension ;

(i1)) Covered Verandah — Full measurement of Internal
Dimension ;

(iii) Balcony / Corridor, Kitchen and Store- 50% measurement
of Internal Dimension ; :

(iv)Garage — 25% measurement of Internal Dimension :

(v) Area covered by Bathroom, Latrine, Portico and stair case
shall not form part of the Carpet Area.

79C. Power to fix the Rental Value and the Annual Rental
Value. ~ (1) The rate of Rental Value per sq.ft. shall be fixed
by the Board of the Municipality at a meeting, with prior
approval of the Committee mentioned under section 79A.

(2) The Annual Rental Value shall be commuted at a multiple
of the Carpet Area and the Rental Value fixed under sub- -

section (1), by the Board of the Municipality at a meeting,
with prior approval of the Committee mentioned under section

79A.

(3) The Rental Value per sq.ft. of Carpet Area for different
classes of holding shall be published from time to time by the
Municipality with the approval of the Committee mentioned

under section 79A . :
- 79D. Rate of Tax.- Tax shall be assessed on the basis of

Annual Rental Value at the following rates:-

(i) Holding Tax — At the rate of 2.5% of the Annual Rental

Value ;

(i1) Water Tax ~ Subject to the provisions of sections 68 and
71 of this Act, at the rate of 2% of Annual Rental Value, other

than the users’ charge ;

(iii) Latrine Tax — Subject to the provisions of sections 68 and
72 of this Act, at the rate of 2% of Annual Rental Value.
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79E. Power of Revision of Tax.- If any difficulty arises in A
giving effect to the Principle of fixation of the Annual Rental
T Value as per the provisions of this ‘Act, the State Government
' shall have the power to review the same, on getting a report?'
from the Executive Officer of the concerned Municipality”.

In the principal Act, in section 81, for the word “section”, the

Amendment of 15.
word “sections” shall be substituted.

section 81

Amendment of ' 16.  Inthe principal Act, in section 83, -
section 83 : (i) in sub section (1), in between the words “meeting” and
: “may”, the following shall be inserted, namely :-
" “with the approval of the committee mentioned under
section 79A of this Act” ; v :
(i) in sub-section (3), for the words “Chairman or Vice-
Chairman”, the words “Chairman and the Executive Officer”
shall be substituted.

Amendment of - 17.  Inthe principal Act, in section 96,
section 96 ' " (i) in sub-séction (1), for the words occurring after the words
“Committee”, the words “mentioned under section 79A” shall »
be substituted ; s :
(ii) sub-section (2) shall be deleted ;
~ (iii) in sub-section (4), the words “or the Officer of the
" Government”, occurring in between the words “committee”
and “shall”, shall be deleted ; _ .
(iv) in sub-section (5), the words “or the Officer of the .
Government”, occurring in between the words “committee” ‘
and “order”, shall be deleted ;
(v) in sub-section (6), the words and punctuation mark “or of
the officer of the Government,” occurring in between the
words “thereof” and “in”, shall be deleted.

Amendment of ‘18. In the principal Act, in section 97, the words “of Officer of the
section 97 ~ Government” occurring in between the words “committee”
: : and “for”, shall be deleted. :

Amendment of 19. In the principal Act, in section 171, in sub-section (1), for the
section 171 ~ existing provision, the following shall be substituted,
' namely:- o

“Provided that in an area in respect of which an Authority has '
‘been constituted under the Assam Town and Country Assam Act
Planning Act, 1959, the power of giving sanction to erect, No.Il of
materially alter or re-erect any building shall be subject to 1960
issue of a No Objection Certificate by the concerned
Authority to the Board”. -

- MOHD. A. HAQUE,
Secretary to the Government of Assam,
Legislative Department, Dispur.

GUWAHATI - Printed and Published by the Dy. Director (P&S), Directorate of Ptg. and Sty., Assam Guwahati-21
(Ex-Gazette) No. 301-200+-600-25-5-2011.
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ACT
further to amend the'Assam Municipal Act, 1956,
Preamble Whereas it is expedient further to amend the Assam Municipal Act, Assam Act
1956, hereinafier referred to as the principal: Act, in the manner XV of
hercinafter appearing; - R . 1957
It is hereby enacted in the Sixty-third Year of the Republic :
of India as follows :- C
Short title, (1) This Act may be called the Assam Municipal (Amendiment)
extent and Act,2013.
fn"e“;:"e"“‘ (2) Tt shall have the like extent as the principal Act.
(3) It shall come into force at once,
Amem.iment In the principal Act, in section 28, in sub-section (2), for the words
of section 28 “not less than half”, the words “more than half”_shai} be substituted.
Amendment In the principal Act, in section 38, in sub-section (1), in betweah the
of section 38 © words “powers” and “of 8", the words “except the financial power”
shall be inserted.
Amendment In the principal Act, in section 50, in sub-section (2), for the words
of section 50 “Local Sclf Government”, the words “Urban Development” shall be
substituted. ! ' ST R e
Amendment In the principal Act, in section 68, in sub-section (1), after clause “
of section 68 (g), the following new clayse shall he inserted, namely :- of
“(ge) licence fees in comnection with trade and business:” {72
Substitution In the principal Act, for section 76, the following shall be substituted,
of section 76 namely :- ‘ ’ ' Cnq
“76. Preparation of list of holdings.- With a view to determining and ""'-'CtioO )
imposing tax on the annual value of holdings under the provisions of ‘
this Act, every Municipal Board and Town Committec shall prepare I
a list of holdings within their respective arca and update the samé' af:se”'b,,
continuously.” | S - Co e ?gpa‘?w Se o
i AN 5. U
Substitution In the principal Act, for section 77, the following shall be substituted, % 2%
of Section 77 nan)ci}r:..
“77. Returns required for ascertaining annual value.- (1) The
Chairman of the Municipal Board or Town Committee shall, with a :
view to determining the annul value of holdings in any ward and the
person primarily liable for the payment of holding tax, by public ;
notice require the owner or the occupier of such holding to furnish a
retwn in such form, containing such detail as may be prescribed and
within such time, not being fess than thirty days from the date of |
publication of such notice. , » !
(2) Every owner or the occupier as aforesaid shall be bound t0 "
comply with such notice and.to furnish a return with a daciaxatig 12‘:
that the statement made therein is correct to the best of knowledf . Sha,

and belief of such owner or occupier.
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Substitution
of section 78

Amendment

of sections 79A,
172,173,177 and
179

Amendment of 10.

section 79D

[nsertion of
of new sections
79F and 79G

8.

9.

1.

(3) Whoever omits to comply with such requisition shall in
addition to any penalty to which he may be liable, be precluded from
objecting to any assessment made by the Municipal Board or Town

- Comunittec in respect of such holding under the provisions of this

Act.

(4) The Chairman of a Municipal Board or a Town Commitiee may
authorize any person in writing holding a Diploma in the Civil
Engineering, as minimum qualification and having an experience of
not less than 3 years as Junior Enginecr, with giving a previous
notice 1o the owner or the occupier of the holding to enter upon and
make any inspection or survey and take measurement of such land or
building with a view to verify the statement made in the return for
such holding or for collecting the particulars referred to in sub
section (1) in respect of such holding:

Provided that no such entry shall be made except between
the hours of sunrise and sunset.”

In the principal Act, for the existing section 78, the following shall
be substituted, namely :-

“78. Penalty for default in furnishing return.- Whoever refuses or
fails to furnish any such return for the period of time as stipulated in
sub-section (1) of section 77, or knowingly fumishes a false or
incorrect return or description, shall be liable to a fine not exceeding
two hundred rupees, and to a further fine of rupees fifty for cach day
during which he omits to furnish a true and correct retum.” .

In the principal Act, in the sections 79A, 172, 173, 177 and 179 for
the words “bye laws”, wherever they occur, the word “rules” shall be
substituted.

In the principal Act, in section 79D, in clause (i), for the words “At
the rate of ”, occurring at the beginning, the words “Not less than”
shall be substituted.

In the principal Act, after section 79E. the following new sections
shall be inserted, namely :-

“79F. Determination of taxes.- The rate of taxes determined in
accordance with the provisions of this Act, shall be published by the
respective Municipal Board / Town Committee by issuing a public
notice within a period of three months from the date of coming into
force of the Assam Municipal (Amendment) Act,2012. This
determination shall remain valid for a period of five years. At the
expiration of every five years new determination of rate of taxes shall
take place and shall be published in the same manner as stipulated in
this section. |

Explanation:-For the purposes of this section the word “publish”
shall have the same meaning as assigned to it under section 79(ii).

79G. Self assessment.- (1) After coming into force of the Assam
Municipal (Amendment) Act,2012, every owner or occupier of any
holding situated within the area of a Municipality or a Town
Commiittee liable to pay tax, shall file a return of self assessment
within six months from the date of the publication of rates of taxes
or at a later datc as may be fixed by the Board at a meeting not

. & Y

2001
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{a) free passage or way in front of the building;

(b) space to be left about the building to secure free . ,
circulation of air and facilitate scavenging and for the
prevention of fire; ’ : ‘

(<) provision and position of latines, urinals, cesspools or
drains; ' : :

() level and the stability of the struciure; and

(&) the line of frontage with neighboring building, if the

building abuts on a public road: :
{xxiv) regulate in respect of the erection, re-crection or materiat
alteration of any building, within the Municipality or part
hereof, . S
(a) the materials and method of construction to be used for
external and partition walls, roofs and floors; o
(b) the materials and method .of construction and position of
fire-places, chimneys, latrines, urinals, cess-pools and
drains; C v
() the hejght and slope for the roof above the upper most floor
upon which human beings are 1o 1 ive or cooking operations
are to be carried on; ‘ : '
@) the spuce 1o be left about the building to secure the free -
circulation of air and for the prevention of fire;
(&) the line of frontage where the building abuts on a public
road; : ' :
(H the number and height of the storeys of which the buiiding -
may consist; _ _ ' ,
(g) the means to be provided. for egress from the building in
case of fire; and '
(h) any other matter affecting the ventilation or sanitation of the
buildings; S E B
(Xxv} prevent the erection of building without adequate provisions
being made for the laying out and locatjon or roads; v
(xxvi) regulate the tevel, means of drainage, alignment and width of

£

roads constructed by private persons.”

Amendment 18. In the principal Act, in section 302, clauses (iii), (iv), (v}, (vi) and’
of section 302 (vil), shall be deleted and clauses (viif) to {(xxx} shall be ‘

renumbered respectively as (iif) to (xxv).

MOHD. ABDUL HAQUE
Secretary to the Govt. of Assam, -
Legislative Department, Dispur.
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Preamble

Short title, 1.

extent and
commencement.

Amendment of 2.
Section 26.

(D

(2)
3)

“(5)

AN.
ACT

further to amend the Assam Municipal Act, 1956.

Whereas it is expedient to amend the Assam
Municipal Act, 1956, hereinafter referred to as the
principal Act, in the manner hereinafter appearing;

It is hereby enacted in the Seventy-first Year of
the Republic of India as follows :-

This Act may be called the Assam Municipal
(Amendment) Act, 2020.

It shall have the like extent as the principal Act.

It shall be deemed to have come into force on the Ist
day of April, 2020.

In the principal Act, in section 26, after sub-section
(4), the following sub-section shall be inserted,
namely :-

If the term of the office of the Commissioners
expires and the election cannot be held for any
exceptional circumstance, the State Government shall
direct the Deputy Commissioner or the Sub-
Divisional Officer (Civil), as the case may be, of the
respective jurisdiction, to take over the charge of the
Board for a period not exceeding twelve months from
the date of expiry of the term of the Office of the
Commissioners and all the powers and duties, which
under this Act may be exercised and performed by the
Board whether at a meeting or otherwise, shall be
performed by the Deputy Commissioner or Sub-
Divisional Officer (Civil) or by a Officer nominated
by the Deputy Commissioner or the Sub-Divisional
Officer (Civil) until the new Board is reconstituted
after election of the Commissioners.”

S. M. BUZAR BARUAH,

Assam Act
No. XV of
1957

Commissioner & Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

Guwahati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21.
Extraordinary Gazette No. 863 - 400 + 10 - 19 - 10-2020. (visit at- dpns.assam.gov.in)
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AN
ACT

further to amend the Assam Municipal Act, 1956.

Preamble Whereas it is expedient further to amend the Assam Municipal
Act, 1956, hereinafter referred to as the principal Act, in the
manner hereinafter appearing;

It is hereby enacted in the Seventy-second Year of the
Republic of India as follows :-

Short title, 1. (1) This Act may be called the Assam Municipal
extent and (Amendment) Act, 2021.
commencement

(2) It shall have the like extent as the principal Act.

(3) It shall be deemed to have come into force on the
1¥ day of April, 2020.

Amendment of 2. In the principal Act, in section 26, in sub-section (5), for

section 26 the words “for a period not exceeding twelve months™,
appearing between the words “Board” and “from the date
of expiry”, the words “for a period not exceeding twenty
four months only in case of exceptional circumstance such
as a COVID-19 pandemic™ shall be substituted.

GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

Assam
Act No.
XV of
1957

Guwahati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21.

Extraordinary Gazette No. 921-200 + 10 - 01 - 10 - 2021. (visit at— dpns.assam.gov.in)
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Preamble

Short title, .,

extent and
commencement

Amendment of 2.
section 79-B

AN
ACT

further to amend the Assam Municipal Act, 1956.

Whereas it is expedient further to amend the Assam

Municipal Act, 1956, hereinafter referred to as the principal
Act, in the manner hereinafter appearing; .

It is herby enacted in the Seventy-second Year of the

Republic of India as follows :-

(M

()

3)

This Act may be called the Assam Municipal (Second
Amendment) Act, 2021.

It shall have the like extent as the principal Act.

It shall be deemed to have come into force on the 1%
day of April, 2021.

In the principal Act, in section 79-B ,-

(@)

(ii)

in the first para, for the existing words, “Methods of
calculation of Carpet Area for commutation of Annual
Rental Value of a Holding.- For the purpose of
calculation of Annual Rental Value of a Holding,
measurement of Carpet Area shall be calculated as
under”, the words “Methods of calculation of Carpet
Area and Land Value for computation of Annual
Rental Value of a  Holding.- For the purpose of
calculation of Annual Rental Value of a Holding,
measurement of Carpet Area and Land Value shall be
calculated as under” shall be substituted. '

after clause (v), the following new clauses shall be
inserted, namely:-

"(vi) Land Value shall be determined as per prevailing
Circle Rate;

Assam Act
XV of 1957
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(vii) State Government shall notify the Method of
Calculation of Annual Rental Value from time to time.
‘While arriving at such calculations, the State
Government shall refer to the parameters or reform
parameters prescribed in various guidelines published
by Government of India relating to property tax
calculations. The calculation shall also be on the basis
of the prevailing Circle Rates published by the State
Revenue Authority for a particular Town. In case the
Circle Rate is not available for any Urban Local Body,
suitable annual escalation on the latest available Circle
Rate shall be taken into consideration. State
Government shall notify the rates applicable for each
Urban Local Body along with maximum . ceiling,
minimum rate of enhancement per annum, rebates and
exemptions, if any.”

GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.

Guwahati : Printed and Published by the Director, Directorate of Printing & Stationery, Assam, Guwahati-21.
Extraordinary Gazette No. 923- 200 + 10 - 04 - 10 - 2021. (visit at— dpns.assam.gov.in)
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NOTIFICATION

The 13th January, 2022

No. LGL.135/2003/159.— The following Act of the Assam Legislative Assembly
which received the assent of the Governor of Assam on 10th January, 2022 is hereby published

for general information.

ASSAM ACT NO. XXXIX OF 2021
(Received the assent of the Governor on 10th January, 2022)
THE ASSAM MUNICIPAL (THIRD AMENDMENT) ACT, 2021
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Preamble

Short title,
extent and
commencement

Amendment of
section 11

1.

r 3

AN
ACT

_further to amend the Assam Municipal Act, 1956.

Whereas it is expedient further to amend the
Assam Municipal Act, 1956, hereinafter referred to as
the principal Act, in the manner hereinafter appearing ;

It is hereby enacted in the Seventy-second Year of
the Republic of India as follows :-

(1) This Act may be called the Assam Municipal (Third
Amendment) Act, 2021.

(2) It shall have the like extent as the principal Act.
(3) It shall come into force at once.

In the principal Act, in section 11, in sub-section (3), in
clause (d), for the existing second proviso the following
shall be substituted, namely:-

“Provided further that fifty percent (including the
number of seats reserved for women belonging to the
Scheduled Castes and the Scheduled Tribes) of the total
number of seats to be filled up by direct election in any
Municipality shall be reserved for women and such
seats shall be allotted by rotation to different
Constituencies in a Municipality in every ten years.”.

GEETANJALI DAS SAIKIA,
Secretary to the Government of Assam,

Assam Act
No. XV of
1956

Legislative Department, Dispur, Guwahati-6.
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NOTIFICATION

The 6th October, 2022

No. LGL.135/2003/31.- The following Act of the Assam Legislative Assembly which
received the assent of the Governor of Assam on 29th September, 2022 is hereby published for

general information.

ASSAM ACT NO. XXXII OF 2022
(Received the assent of the Governor on 29th September, 2022)
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Preamble

Short title, 1.
extent and
commencement

Amendment of 2.
Section 42

Amendment of 3.

section 92

AN
ACT
further to amend the Assam Municipal Act, 1956.

Whereas it is expedient further to amend the Assam
Municipal Act, 1956, hereinafter referred to as the principal
Act, in the manner hereinafter appearing;

It is hereby enacted in the Seventy third year of the
Republic of India as follows:-

(1) This Act may be called the Assam Municipal
(Amendment) Act , 2022.

(2) It shall have the like extent as the Principal Act.

(3) It shall come into force on the date of their
publication in the Official Gazette.

In the principal Act, in Section 42, in sub-section (1), in the

proviso,-

(i) in second line, for the words “ten” appearing in
between the words “rupees” and “thousand” the word,
“fifteen,” shall be substituted;

(ii) in third line, for the word “seven” appearing in
between the words “rupees” and “thousand” the words
“twelve” and for the words “five” appearing in
between the words “rupees™ and “thousand” the words
“ten” shall be substituted respectively.

In the principal Act, in section 92, after sub-section (1), the

following new sub-section (1A), shall be inserted, namely:-

“(1A)  The tax mentioned in clauses (a), (b), (c), (d) and
(e) of sub-section (1) of section 68, shall not be
assessed or levied on any building or holding of
Ex-servicemen and their widows.”

Explanation:

For the purpose of this sub-section “Ex-Serviceman” means
any person who has served in any rank (whether as a
combatant or not) in the Armed Forces of the Union and has
been released therefrom otherwise than by way of dismissal
or discharge on account of misconduct or inefficiency.”.

GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,

Assam
Act No.
XV of
1957

Legislative Department, Dispur, Guwahati-6.
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ASSAM ACT NO. VI OF 2024
(Received the assent of the Hon'ble Governor on 14th March, 2024)
THE ASSAM MUNICIPAL (AMENDMENT) ACT, 2024
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AN

ACT

further to amend the Assam Municipal Act, 1956.

Whereas it is expedient further to amend the Assam Municipal Assam Act
Preamble Act, 1956, hereinafter referred to as the principal Act, in the manner No XV of
hereinafter appearing; 1957

It is hereby enacted in the Seventy-fifth Year of the Republic of
India as follows:-

Short title and 1. (1) This Act may be called the Assam Municipal (Amendment)
commencement Act, 2024.

(2) It shall have the like extent as the principal Act.
(3) It shall come into force at once.
Amendment of 2.  Intheworincipal Act, in section 46, in sub-section (2),

section 46
(i) in clause (i), after the words “and salaries,” the words and
punctuation mark “as per provisions of section 50 and
section 517 shall be inserted.
(i)  clause (iv) shall be deleted.
Amendment of 3. In the principal Act, in section 50,
section 50 :

(i) for sub-section (1), the following shall be substituted,
namely:-

“(1) (a) In addition to Officers appointed by the State
Government under section 51, other employees and
staff as may be necessary for proper and efficient
discharge of the functions of the municipality may
be appointed in the Board, in such manner and
following such procedure as may be prescribed.

(b) The appointment of officers and staff shall be as per
prescribed staffing pattern and shall be as per
provision of section 51 and no such post as may be
specified by the State Government in this behalf
shall be created or abolished and no appointment
and dismissal and alteration in the emoluments
thereof shall be made without the prior approval of
the State Government.

(c¢) The Board may, with prior permission of the State
Government, engage subject specialists and
personnel on contract for specified period in such
manner and for such terms and conditions as may
be prescribed.”

(i) for sub-section (2), the following shall be substituted,
namely :-

“(2) Every employee or officer of the Board, in
consequence of any disciplinary action against him
by the Executive officer, may appeal against such
order to a competent authority as may be notified by
the State Government. In all such cases the
provisions of the discipline and appeal rules as
applicable to all other Government employees shall
be applicable.”
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Amendment of 4,
section 51

“Service
condition of
employees of
Municipality

Amendment of 5.

section 52

“Appointment
of Executive
Officer

In the principal Act, for section 51, the following shall be
substituted, namely :-

51.

(D

)

(3)

The State Government may make rules in respect of
qualification, appointment, leave, scale of pay, all
allowances, retirement, dismissal, removal and
other service conditions of employees of
Municipality and officers other than a member of
the State Municipal Service.

Every officer or staff employed under this Act shall
be governed by discipline and conduct rules which
are made applicable to other State Government
employees, unless separate rules are made by the
State Government.

If the State Government is of the opinion that
stoppage or the cessation of the performance of any
of the essential services shall be prejudicial to the
safety or health or the maintenance of services
essential to the life of the community in the
Municipality, it may, by notification, declare that an
emergency exists in the Municipality and that in
consequence thereof no member, officer and
employee of such essential municipal services and
for such period as may be specified in the
notification shall,

(a) withdraw or absent himself from his duties
otherwise than on leave duly granted; or

(b) neglect or refuse or refrain to perform his
duties or willfully perform them in an
inefficient manner.”

In the principal Act, for section 52, the following shall be
substituted, namely:-

52

(1

2)

3)

There shall be an Executive Officer in every
municipality who shall be appointed by the State
Government and shall act as the Principal Municipal
Officer of the Municipality and all other officers and
employees of the Municipality shall be subordinate
to him. The Executive Officer shall not be a member
of the Board, but shall be a whole-time officer of the
Board and shall have the right to attend all the
meetings of the Board without any right of voting.

The executive power for the purpose of carrying out
the provisions of this Act shall be vested in the
Executive Officer, who shall perform such duties and
exercise such powers as may be prescribed.

Any of the powers , duties or functions conferred or
imposed upon or vested in the Executive Officer by
this Act may be exercised, performed or discharged
under the control of the Executive Officer and
subject to his superintendence and also subject to
such conditions and limitations, if any, as he may
think fit to determine, and may delegate to any
Municipal Staff whom the Executive Officer may
generally or specially empower in writing in this
behalf.
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Amendment of 6.

section 53

“Constitution
of the State
municipal
services

“

(&)

(6)

(7

¥

Subject to the provisions of section 53, the
recruitment and conditions of service including pay
and allowances of the Executive Officer shall be in
such manner as may be prescribed.

The State Government may grant leave of absence to
the Executive Officer as per leave rules. During any
such leave of absence granted to the Executive
Officer, the State Government may depute another
person to act as an Executive Officer for carrying out
the duties and functions of the Executive Officer as
may be necessary.

The Executive Officer may in case of emergency
direct the execution of any work or doing of any act
which ordinarily requires the approval, sanction,
concurrence or consent of the Board or the Chairman
and the immediate execution or the doing of which
is, in his opinion, necessary for the service or safety
of the public, or for the prevention of extensive
damage to any property of the Board, and may direct
that expenses for executing the work or doing the act
shall be paid from the Municipal Fund:

Provided that the Executive Officer shall report
forthwith to the Chairman of the Board, the action
taken under this section and the reason thereof.

The Executive Officer shall be responsible for the
custody of all records of the Board including all
papers and documents connected with the
proceedings of the Board, the Standing Committees,
and other Committees, and shall arrange for the
performance of such duties relative to the
proceedings of the said bodies as they may
respectively impose.

As soon as may be after the first day of April in
every year and not later than such date as may be
fixed by the Government, the Executive Officer shall
prepare a detail administration report of the
preceding year in such form as may be prescribed.
The Board shall consider the report and forward the
same to the Government with their resolution thereon
if any. Copies of the administration report shall be
made available in the website of the concered
municipality.”

In the principal Act, for the section 53, the following shall be
substituted, namely:

53.

(1

If, the State Government is of the opinion that it is
necessary and expedient so to do for bringing about a
uniform and a more efficient service of the
municipalities for the purpose of carrying out the
business and duties under this Act, notwithstanding
contained in the Act may create, the municipal
services namely:-
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Amendment of 7.

section 61

“Financial
power of the
Municipality

Insertion of 8.

new sections

“Technical
Power of
Urban
Technical
Officer

(2)

3)

4)

&)

(6)

(7)

(a) Assam Urban Administrative Service;
(b) Assam Urban Financial Service; and
(c) Assam Urban Engineering Service.

The State Government shall appoint Executive
Officers and such other officers, as may be required
for each and every municipality from the cadre of
Assam Urban Administrative Service or appoint any
person not below the rank of Sub Divisional Officer
(Sadar):

Provided that one Executive Officer may be
appointed in charge of more than one Municipality.

The State Government shall appoint Urban Technical
Officers and Financial Management Officers, as may
be required for each and every Municipality from the
Assam Urban Engineering Service and Assam Urban
Financial Service respectively.

The qualification, recruitment,  appointment,
promotion and conditions of service including pay
and allowances and other service conditions of
different cadres of the services shall be in the manner
as may be prescribed.

The salary, allowances, gratuity, retirement, pension
contribution and other payments required to be made
to the members of the State municipal cadre shall be
paid by the State Government.

The State Government may transfer any member of
the State municipal services of the State from one
Municipality to another Municipality.

The power to appoint officers of any municipal
service constituted under this section including

promotions, transfers and powers in relation to all
matters regarding their conditions of service shall
vest in the state Government.”

In the principal Act, for the section 61, the following shall be
substituted, namely:-

61.

(1

(2)

Unless otherwise specified by the State Government,
all financial releases from Municipal Fund shall be
signed by the Executive Officer and the Financial
Management Officer.

The Board, Chairman and Executive Officer shall
exercise such financial powers as may be
prescribed.”

In the principal Act, after section 61, the following new section
61A shall be inserted, namely:-

Urban Technical Officer shall be the Principal Technical
Officer of the Municipality for all development works, who
shall act under the supervision of the Executive Officer and
shall exercise such technical powers in such manner as may
be prescribed.”

61A.
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Amendment of 9. In the principal Act, for section 64, the following shall be
section 64 substituted, namely:-

“64. (1) The Board may enter into and perform any contract
necessary for the purpose of implementing the
provisions of the Act in such manner as may be
prescribed;

(2) The Executive Officer shall execute and sign every
contract on behalf of the Board.”
Amendment of  10. In the principal Act, for section 67 A, the following shall be
section 67A substituted, namely:-
“67A.  The Financial Management Officer shall be the Principal
Financial Management Officer of the Municipality, who
shall act under the supervision of the Executive Officer
and prepare and maintain accounts of receipts and
expenditure of the Municipality for a financial year in
such form and in such manner, as may be prescribed.”
Amendment of 11.  In the principal Act, in section 67 B, in sub-section (1), in the first
section 67 B line, for the words “Chief Municipal Officer” appearing in
between the words “The” and *“shall”, the words “Financial
Management Officer under overall supervision of the Executive
Officer” shall be substituted.
Amendment of 12.  In the principal Act, in section 67 C, in sub-section (1), in the first
section 67 C line, for the words “Chief Municipal Officer” appearing in
between the words “The” and “shall, within®, the words
“Financial Management Officer under overall supervision of the
Executive Officer” shall be substituted.
Amendment of 13.  In the principal Act, in section 67 D, in third line, for the words
section 67 D “Chief Municipal Officer” appearing in between the words “by
the” and “before the”, the words “Executive Officer” shall be
substituted.
Amendment of 14.  In the principal Act, in section 67 E, in sub-section (5), in the first
section 67 E line, for the words “Chief Municipal Officer” appearing in
between the words “The” and “shall submit”, the words
“Executive Officer” shall be substituted.

Amendment of 15.  In the principal Act, in section 67-F, in sub-section (1), for the
section 67 F words “Chief Municipal Officer” appearing at the end, the words
“Executive Officer” shall be substituted.

Amendment of 16. Inthe principal Act, in section 67 G,
section 67 G

(i) in sub-section (1), in first line, for the words “Chief
Municipal Officer” appearing in between the words “The”
and “shall”, the words “Executive Officer” shall be
substituted.

in sub-section (2), in the first line, for the words “Chief
Municipal” Officer appearing in between the words “The”
and “shall remedy”, the words “Executive Officer assisted
by Financial Management Officer” shall be substituted.

(ii)
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Amendment of
section 67 H

Amendment of
section 187

Amendment of
section 252

17.

18.

19.

In the principal Act, in section 67 H, in sub-section (1), in first
line, for the words “Chief Municipal Officer” appearing in
between the words “The” and “shall”, the words “Executive
Officer” shall be substituted.

In the principal Act, in section 187, in the third line, in sub-section
(1), the words “Health Officer” appearing in between the words
“Health or” and “certifies”, shall be deleted.

In the principal Act, in section 252, in sub-section (2), in the
fourth line, the words “Health Officer” appearing in between the
words “Surgeon or” and “to be”, shall be deleted.

GEETANJALI DAS SAIKIA,

Secretary to the Government of Assam,
Legislative Department, Dispur, Guwahati-6.
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